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BEFORE TH E NATIONAL CREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI

EXECUTION APPLICATION NO. 43 OF 2024
IN

ORICINAL APPLICATION NO. 1 1 I OF 201 8

IN THE MATTER OF:

KACHCH H CAMEL BREEDERS ASSOCIATION ...APPLICANT

VERSUS

UNION OF INDIA & ORS. ...RESPON DENTS

ADDITIONAL A FFIDAVIT ON B HALF OF RESPON D NT NO. 3-

I

CUIARAT COASTAL ZON E MANAG EMENT A HORITY

l, Falgun M. Modi, adult, having my office at Candhidham, Gujarat do

hereby solemnly affirm and state on oath as under:

I am presently working as Regional officer, GPCB- Kutch East &

Member Secretary of District Level Coastal Regulation Zone

Committee, Kutch-East which assists the Cujarat Coastal Zone

Management Authority -.respondent no. 3 in the application. I

have perused the order dated 30.08.2019 passed in Original

Application No. 1l I of 20.l8, the order dated 16.09.2020 passed

in Execution Application No. I 2 of 2O2O and the order dated

11J2.2024 passed in the present application by the Hon'ble
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Tribunal. I have also perused the record available in the office

relating to the case and am therefore conversant with the facts

of the case. I am authorized to make the affidavit on behalf of

the Cujarat Coastal Zone Management Authority - Respondent

No. 3 and Chairman, District Level Coastal Regulation Zone

Committee and am otherwise competent to affirm the present

affidavit.

This Hon'ble Tribunal disposed of OriginaI Application No. I I I of

2018 wherein complaint was made of blatant violation of

provisions of the Coastal Regulation Zone Notification, 20'l 1 by

way of clearing of mangroves in Nani Chirai and Moti Chirai areas

of Bhachau Taluka in Kutch District by issuing the following

directions in its order dated 30.08.2019:

"22.We, therefore direct as follows:

(i) There shall be no obstruction of any kind in the creeks

and free and continuous flow of estuarine water in the

creeks will be ensured.

(i) The Forest Department, Covernment of Cujarat, GCZMA

and Revenue Officials willjointly inspect the area to find out

the persons who were responsible for obstruction of the

creeks and take action,in accordance with law including

recovery of environmental damage and cost of restoration of

mangroves damaged. This may be done within a period of

one (1) month from today.

(ii) lf there has been any activity which is in violation

of CRZ Notification, 201 l, the CCZMA will immediately take

action in accordance with law.

(iii) lf there has been any activity in the mangroves

area which are in contravention of the Forest (Conservation)

Act, l98O or any other law, the Forest Department will

immediately take action in accordance with [aw.

(iu) There shall be no salt manufacturing activity in

CRZ - 1 area without following the due procedures provided

under law/notification. lf such activity are found the GCZMA

e#l$,';lL*ll$'-"
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will take action immediately to stop forthwith and initiate

appropriate proceedi n gs.

(v)The quantum of damage caused to the mangroves shall

be assessed by the CCZMA in accordance with laid down

procedures and the same shall be recovered from the

persons responsible for the same within a period of one

month from today.

(vi) The Forest Department, Covernment of Gujarat will

take immediate action to restore the mangroves which are

damaged within a period of six (6) months from hence-"

Alleging non-compliance of the aforesaid directions contained in

the order dated 30.08.2019 by Cujarat Coastal Zone Management

Authority and contending that no stePs have been taken by the

Authority for stopping the unauthorized setting up of salt pans,

carrying out salt manufacturing activity without obtaining

requisite permissions and causation of damage to mangroves by

building bunds on the n creeks, the original applicant filed

Execution Application No. 12 of 2O2O on 27.O5.2O2O. This

Hon'ble TribunaI noticed that pursuant to the order dated

30.08.2019 a Joint Committee had been constituted which had

carried out inspection and had found destruction of mangroves

in Nani Chirai and Moti Chirai areas. The identity of the actual

violators could not be established; however, it was ascerta'ined

that the activity of setting up salt pans and damming the creeks

had taken place in the area allotted to Deendayal Port Trust. The

report of the Joint Committee was accepted by the Coastal Zone

Management Authority and liability for destruction of mangroves

because of the aforementioned activity was fastened on the

Deendayal Port Trust. Simultaneously, the salt Pans that were

found to be in existence without authority of law were removed

tand the illegally created bunds were demolished. Noticing
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the Coastal Zone Management Authority had acted on the

directions contained in the order dated 30.08.20-19, this Hon'ble

Tribunal disposed of the Execution Application No. 12 of 2O2Oby

making the followi ng observations:

"8. ln view of the above, let further steps be taken for

enforcement of order of this Tribunal dated 1 I .09.201 9. The

amount determined be recovered expeditiously and

restoration work be executed which may be overseen by a

joint Committee comprising Forest Department and

GCZMA. Forest Department will be the nodal agency for

compliance. The joint Committee may ensure compliance of

directions, including stopping and remedying violation of
CRZ Notification, including any salt manufacturing activity

and Forest Conservation Act, 1980. The joint Committee

may file a compliance report with the Chief Secretary,

Gujarat within three months."

The Authority has taken steps continually since the passing of

the aforesaid order and have earnestly been complying with the

directions contained in the order dated 1 1.09.2019. As and when

complaints are received about violation of CRZ Notification or

destruction of mangroves or commission of any illegal activity

offending the environmental laws, the Authority has taken

cognizance and issued necessary instructions for stoppage of

such unlawful activity as also to take remedial measures.

Separately, inspection teams are sent for conducting visits and

whenever and wherever any violation is noticed by the inspecting

team steps are taken to stop the offending activity.

The Covernment of Cujarat in the Forest and Environment

Department has issued a Circular dated l4.l O.2Ol 3 constituting

District Level Committees in thd Coastal Districts of the State to

5
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assist the Gujarat Coastal Zone Management Authority. These

Committees are conferred power to veri! the complaint

regarding CRZ Notification violation in their respective

jurisdiction and take necessary actions under intimation to the

Authority. The CommitteE is chaired by the District Collector of

the concerned district and has officials of other departments at

district level as its members. A copy of the Circular dated

14.1O.2Ol3 constituting District Level Committees in the Coastal

Districts of the State to assist the Gujarat Coastal Zone

Management Authority is annexed herewith and marked as

Annexure R-l.

ln the present case, the Committee of the Kutch district has been

delegated the primary resPonsibility of receiving comptaints from

local populace of any violation of CRZ Notification in the coastal

area and thereafter issue necessary directions, in consultation

with the Authority, for stopping the said violating activity and

taking corrective action.

The District Level Committee has been periodically holding

meetings, and has held such meetings on 24.05.2023,1.11.2023,

24.Og.2O24, 29.01.2025 ,23.07.2025 and 29.08.2025. Any new

complaint received from local Persons about construction of

bunds, setting up of salt pans, conducting of salt manufacturing

activity and/or any other violation of CRZ Notification is taken up

for discussion ,!d consideration by the Committee and

thereafter appropriate instructions are issued by the Committee'

The compliance with the directions issued by this Hon'ble

Tribunal in the present case is also taken up for discussion and
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necessary directions are given to the concerned parties for taking

further steps and actions by the Committee. A copy of minutes

of these meetings is annexed herewith and marked as Annexure

R-2(colly.).

For the past violations in Nani Chirai and Moti Chirai, all of which

have been found to have taken place in the land of Deendayal

Port Authority (DPA), necessary action has been taken by

directing DPA to do mangrove plantation of 03 times the .l50-

hectare mangrove area found damagerd in the repofts. DPA has

deposited an amount of Rs. 2,42,64,200-/ towards mangrove

plantation in an area of 450 hectares.

Over the years, continued violations have been found in the Nani

Chirai and Moti Chirai area. There have been violations in Jangi

area. lnitially, the DPA was avoiding its responsibility by taking

refuge under a specious plea of absence of identification of

ownership and possession of land. The work of surveying the

land of DPA has been completed and the area of land allotted to

DPA in Jangi has been demarcated by the Office of the District

lnspector of Land Record, Kutch. Each of the violation has been

found to have taken place in the DPA area. Mangroves in an area

of 32 hectares in Jangi have also been found to be damaged.

Additionally, illegal activities, particularly clearing of land for

setting up salt pans and construction of bunds blocking the flow

of water, mangroves in an area of 83 hectares in Culamsha Pir

area have been found to be damaged. The District Level

Committee has instructed DPA to submit restoration plan within

'oF
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a period of 03 months.
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10. The District Level Committee has regularly issued instructions to

the DPA to take urgent action to stop the illegal activity. ln some

cases, it was found that salt manufacturing activity is being

undertaken by persons who have been granted lease of land by

DPA. The District Level Committee instructed DPR to cancel the

lease of such lessees who are found to be violating the

environmental laws. ln other cases, it was noticed that the land

was encroached by third parties and they had constructed bunds

in preparation of setting up salt pans. ln such cases, the DPA

was directed to remove the encroachment and ensure safety and

security of the land allotted to it and in its possession by

engaging security staff and employing modern technology for

surveillance of the area. On noticing violation, the DPA has also

been instructed by the District Level Committee to take urgent

steps for demolishing the bunds and clearing any obstruction to

the free flow of estuarine water in the creeks and riverine. A

copy of some communications sent to DPA containing

instructions are annexed herewith a nd marked as Annexure R-3

(colly).

11. lt is submitted that the DPA has been lax in complying with the

instructions and directions issued by the District Level

Committee, the State Pollution Control Board and the Authority.

DPA, on almost all occasions, has expressed helplessness in

controlling the violations by the lessees or third-party

encroachers by contending that it has in its possession an area of

almost 344 kilometers and that it is not possible for it to keep a

constantvigil over the entire area and also that some of the a
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is not accessible by vehicles at all times. DPA has also been slack

in making available the manpower and the machinery for

reaching the places where bunds have been created illegally :rnd

removing them so as to ensure free flow of estuarine water in the

creeks. The delay, on many occasions, has resulted in permanent

damage to the mangroves.

lnspections are regularly conducted by officials of the State

Pollution Control Board and the district administration of the

area to check for any unauthorized or illegal activity being carried

out by any person. Whenever any offending activity is noticed,

be it of construction of a bund stopping the free flow of estuarine

water or construction of salt Pans without obtaining prior

permission from the regulatory authority, the District Level

Committee has issued necessary directions to the DPA to stop

the unlawful activity and simultaneously take necessary action

for restoration of the ecology. lt is true that DPA has acted on

the instructions, but as submitted hereinbefore, the response

and action on the part of DPA has been slow. There has been

noticeable absence of alacrity and sincerity in putting in place a

system which obviates encroachment over its land and flags

commission of any offending activity over its land. The

provisioning of all terrain vehicles to access the far flung areas

and heavy machinery for removal and/or destruction of bunds has

been deficient, despite repeated directives.

ln cases where the actual violators are not found or their identity

is not revealed the DPA has been held liable for all such violations

f
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land possessed by DPA. Separately, local revenue officia ls have

been authorized to effect seizure of any material and/or asset

used for conducting any activity which is violative of the CRZ

Notification and confiscate and forfeit the same in addition to

levying penalty in accordance with law.

14. lt is assured for and on behalf of the Authority that sincere

efforts shall continue to be consistently made by the Authority to

address any complaints that may be received of causation of

obstruction of any kind in the creeks and take all reasonable

steps for urgently removing such obstruction and resuming and

ensuring free flow of estr-r.irine water in the creeks. The District

Level Committee, in tandem with the Authority, shall continually

monitor the area and look out for any activity which is in

violation of the CRZ Notification and take immediate action in

accordance with law. As stated hereinabove, the Authority has

assessed the quantum of damage caused to the mangroves and

will continue to assess the damage that may be caused to the

mangroves in the future and enforce plan for restoration of the

damaged mangroves.

The Authority remains committed to implement all reasonable

directions that may be issued by the Hon'ble Tribunal for the

protection of environment and compliance of the conditions

contained in the CRZ Notification, 201 1 and 2019.

t5
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Verified at Candhidham on this day of September, 2025 that the
contents of the above affidavit are true and correct, nothing stated

therein is false and nothing material has been concealed therefrom.

Deponent
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intes of the Meeting of the District CRZ Level Commitee (DLCRZ) to assist the GCZMA for enforcement and mositoring of the Coastal 
Regulation Zone Notification, 2011, held on date 29/08/2025 at 18:00 hrs under the chairmanship of District Collector and District Magistrate, kKutch. 

As per Forest and Environment Department G.RNo.ENV-10-2011-800-E dated 14* October,2013; District Level CRZ Committce (DLCRZ) has been constituted for Distrit Kutch vide order no. GPCB/CRZ310/2015 dated 01.05.2015. DLCRZ Committee meetings are conducted regularly in matter of 
representations/complaint received about violation of CRZ notification. Review meeting of DLCRZ committee was held on 29.08.2025, 18:00 pm under the 
chairmanship of District Collector and District Magistrate, Kutch pertaining to the Execution Application no: 43 of 2024 in the matter of Original Application no: 111/2018 filed before Honorable National Green Tribunal, New Delhi. List of members attended the meeting is attached as Annexure-A Discussion of 
agenda and decision taken in the meeting is mentioned herewith. 

Sr. Na. 
1. 

Agenda of meeting 
a) Further action on representation 

received from Kutch Camel Breeders 
Association & Deendayal Port 
Authority (DPA) rogarding destruction 
of mangroves, creeks and violation of 
NGT order in Village: Vondh & 
Bhachau, Ta Bhachau (Same matter 
represented in CAG Report no. 3 
point 3.4) 

b) Representation received from Insaf 
Sangathan Kutch dated 12.02.2024 
regarding non-renoval of 

encroachment of land by DPT in the 
area from Kanda to Chirai 

c) Representation received by RO, 
Kutch (East) regarding complaint fronm 
Mr. Neel Vijhoda regarding 
destruction of mangroves 
Surajbari to Chirai 

from 

Action taken after meeting dated: 23.07.2025 
DO letter issued to Chairman, DPA by Chairman DLCRZ 

on date: 31/.0TI2025; to remove all encroachments of 

illegal salt pans in DPA area and to cary out restoration 
of mangroves in said area. Submit time bound action plan 

for above mentioned activities. 

Action decided by the Committee 
DLC-Kutch (East) shall submit a time -
bound action plan for actions to be carried 
out by M/s. Deendayal Port Authority as an 
implementing agency. 

After frequent reminders and issuing DO 
letter dated 31.0725 to DPA regarding 
one-month notice period for taking 
following actions i) to remove all 
encroachments of illegal salt pans in DPA 
area ii) to carry out mangrove restoration 
activity in DPA area where destruction of 
mangroves has been taken due to saltpan 
encroachments iii) to submit time bound 
action plan, no any action has been taken 
by DPA till date. 
The Chaiman of the DLOCRZ committee 
further directed to DPA 

a) To submit time bound action plan for 
phase wise encroachments removal of 
illegal salt pans and restoration of 
mangroves where mangroe 
destruction had taken place. priority 

Page l of 3 
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d) Letter received from DoEF dated 26.12.2023 regarding no action taken by DLC for violation cases mentioned in Report No-3 by CAG and requested to initiate legal action against the responsible fim/person 

e) Sandesh newspaper cutting dated 20.07.2024 regarding destruction of mangroves in Hadkiya creek, Kalo Dholo and Shawala area 

f) Further action on representation received from Department of 
Environment and Forest w.r.t CAG 
Report mentioning mangrove 
destruction in Ta: Bhachau Point no. 
3.4 of CAG Report) 

The meeting ended with vote of thanks to the chair. 

Place: Bhuj-Kutch 

Date: 29.08.2025 

Regional Officer, Kutch (East) 
& 

Member Secretary of DLCRZ 
Committee 

about 96 hectares ((32* 3)' land area) and Gulamshah Pir area in about 83 
hectares land area, where mangroves destruction was found as mentioned in 

report of DLCRZ committee dated 
July 2023, immediately. 

b) To ensure all security measures in Eco 
sensitive and critical areas which are 
possessed by DPA to prevent further 
encroachment and mangroves 
destruction. DPA to submit security 
plan for the above mentioned act. 

c) DPA Officials to meet personally DILR for any clarification required 
about the land possessed by whom; 
whether DPA or Revenue dept Forest 
dept. 

d) DPA Officials to meet Superintendent of Police, Kutch (East) personally 
regarding requirement deployment of 
police force while bund removal 
activity to be carried out by DPA. 

District Collector and District 
Magistrate, Kutch 

Chairman of DLCRZ Committee 

Page 2 of2 

501



502

Manvi - Work
Annexure R3 (colly)



503



504



505



506



507



508



509



510



511



GUJARAT POLLUTION CONTROL BOARD
Regonat Office Kutch tast

Room No. 21S-216-217, Deendayal Pot Trust Admunnsttatívr Blditng,Stor 8. Gandhidham 370205.Kutch-Gujarat

Pn. No. 02836230828. E-mail :ro-gnch kuteuogasiarat goyn •Ngn sute:gpcbxgn.gujarat.gov.in

NO. GPCBRO-KUTCH-EAST/DLCRZ34S3

To,

The ChiefEngineer,

Deendayal PortTrust,

Engineering Department, Administrative

Office Building, Post Box No. 50,

Gandhidham- 370201,Kuteh.

BY RPAD
Reminder Letter

Date: |4 -o2-202S

Subject: Decision of DLCRZ Committee in submission of action taken report in view of

complaint received from l)Kutch Camel Breeders Association regarding destruction

ofmangroves,creeks and violation ofNGT order in Village: Vondh & Bhachau,Ta:

Bhachau by Deendayal Port Authority (DPA) 2) Point no. 3.4 of violation cases

mentioned in Report No-3 by CAG 3) Insaf SangathanKutch dated 12.02.2024

regarding non-removalof encroachmentof
land by DPT in the area from Kandla to

Chirai 4) Mr. Neel Vijhoda regarding destruction of mangroves from Surajbari to

Chirai 5) Sandesh newspaper cutting dated 20.07.2024 regarding destruction of

mangroves in Hadkiya creek, KaloDholo and Shawalaarea

Reference: 1)MoM of DLCRZmeeting dated 29.01.2025.

2) Letter issued vide no. GPCB/ROIKutch-West/CRZ/T-19
(IY14/87 dated

06.02.2025.

Respected Sir,

Meeting of DLCRZ committee was held on 29.01.2025underthe

chairmanship of District Collector and District Magistrate, Kutch. In context to mentioned

reference and as per meeting discussion all violations are in DPA land, DPA is primarily

responsible for protection of mangrovesand compliance of NGTorder O.A.No. 11I/2018 and

E.A.NO:- 12/2020. Executive engineer Mr. Manoj Gohil present in meeting strictly was

instructed to take action to preventviolation of CRZ Notification and comply with Hon'bleNGT

orders andCAG audit report. It is also further discussed that GPCB, Forest and DPA shall jointly

carry out activity to remove encroachment and preventfurther destruction asdecidedin previous

meeting.

fat:11o)
25
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In view of the above,you are hereby requested to remove all

encroachment in CRZ area in co-ordination with Forest Department& this office and submit
compliance within 15 days to the DLCRZ Committee.

For and On Behalfof

Gujarat Pollution ControlBoard,

Regiova offcer

Encl: 1) Minutes of

Copy to:

Meeting dated 29.01.2025.

1. The District Collector and District Magistrate, Kutch ......forinformation
please.

2. The Director (Environment)
& Director (GCZMA),Forest & Environment Department,

Block No – 14/8th Floor, Sachivalaya,
Gandhinagar, Gujarat .........for information

please.

3. Superintendent of Police, Kutch(E),DC 5,Adipur, Gandhidham,
Gujarat 370203: we

request to you extended your kind support for above matter in preventionofmangroves

and encroachment removal in DPA area

4. The Deputy Chief Conservator of Forests, Kutch-East Division,
CircleB/H.DIC Office,

Near Moms school, Bhuj-Kutch.......to
provide necessary support for the said

encroachmentremoval
activity.

5. The Member Secretary,DLCRZ Committee, Katira Complex -1,Mangalam Char Rasta,

SanskarNagar, Bhuj...
forinformationplease.
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NO.
GPCB/RO-KUTCH-EAST/DLCRZ/38S5

To,

The ChiefEngineer,

Deendayal PortTrust,

Engineering Department, Administrative
office Building, Post Box No. 50,
Gandhidham- 370201,Kutch.

BY R.P.A.D

Reminder Letter-2

Date:O�.05-25

Subject: Decision of DLCRZ Committee in submission of action taken report in view OT

complaint received from l) Kutch Camel Breeders Association regarding destruction

of mangroves,creeks and violation of NGT order in Village: Vondh & Bhachau, Ta:

Bhachau by Deendayal Port Authority (DPA)2) Point no. 3.4 of violation cases

mentioned in Report No-3 by CAG 3)Insaf Sangathan Kutch dated 12.02.2024

regarding non-removal of encroachment of land by DPT in the area from Kandlato

Chirai 4)Mr. Neel Vijhoda regarding destruction of mangrovesfrom Surajbari to

Chirai 5) Sandesh newspaper cutting dated 20.07.2024 regarding destruction of

mangroves in Hadkiyacreek, Kalo Dholoand Shawalaarea

Reference: 1) MoM of DLCRZ meeting dated 29.01.2025.

2)Letter issued vide no.GPCB/ROKutch-West/CRZ/T-19 ([/14/87 dated 06.02.2025.

3)Letter issued vide no.GPCB/ROIKutch-East/DLCRZ/3753dated 17.02.2025.

Respected Sir.

This is to further remind that meeting of DLCRZ committeewas

held on 29.01.2025 under the chairnanship of District Collector and District Magistrate, Kutch.

In context to mentioned reference and as per meeting discussion all violations are in DPA land,

DPA is primarily responsible for protection of mangroves and compliance of NGT order

0.A.No. 111/2018 and E.A.NO:- 12/2020. Executive engineer Mr. Manoj Gohil present in

meeting strictly was instructed to take action to prevent violation of CRZ Notification and

comply with Hon'bleNGT orders andCAG audit report. It is also further discussed that GPCB,

Forest and DPA shall jointly carry out activity to remove encroachment and prevent further

destruction as decided in previous meeting. Already, reminder letter dated 17.02.2025 has been

issued by this office in the said matter, but no action has been taken against the same.
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In view of the above. you
are hereby

requested
to remove all

encroachment
in CRZ area

in co-ordination
with Forest

Department
& this office and submit

compliance
within 15days to the DLCRZ

Committec.

Forand On Behalfof

Gujarat Pollution
ControlBoard,

Regional Officer

Copy to:

1. TheDistrict Collector and District Magistrate, Kutch
.for information

please.

2. The Director (Environment)
& Director (GCZMA),

Forest & EnvironmentDepartment,

Block No - 14/8th Floor, Sachivalaya, Gandhinagar,
Gujarat .......for information

please.

3. Superintendent
of Police, Kutch(E), DC 5, Adipur, Gandhidham, Gujarat 370203: we

request to you extended your kind support for abovematter in prevention of mangroves

and encroachment removal in DPA area

4. The DeputyChief Conservator of Forests, Kutch-East Division, Circle B/H. DIC Office,

Near Moms school, Bhuj-Kutch.......to
provide necessary support for the said

encroachment removal activity.

5. The Member Secretary, DLCRZ Committee,Katira Complex -1,Mangalam Char Rasta,

Sanskar Nagar, Bhuj... .forinformation please.

HS)225
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GUJARAT POLLUTION CONTROL BOARD
Regional Ofice :Kutch - East

Room
No. 215-216-217, Deendayal Port Trust

Administrative Building, Sector 8, Gandhidham
370205. Kutch-Gujarat

Ph. No. 02836-230828. E-mail:
or-gpcb-kute@gujarat.gov.in xxgn site: gpcbxgn.gujarat.gov.in

BY R.P.A.D

Reminder Letter-3

NO. GPCB/RO-KUTCH-EAST/DLCRZ/ T. ��)/29�s Date: 25-06-C
To,
TheChiefEngineer,
DeendayalPort Trust,

Engineering Department, Administrative
Office Building, Post Box No.50,

Gandhidham- 370201,Kutch.

Subject: Decision of DLCRZ Committee in submission of action taken report in view of

complaint received from 1) Kutch Camel Breeders Association regarding destruction

of mangroves, creeks and violation of NGT order in Village:Vondh & Bhachau, Ta:

Bhachau by Deendayal Port Authority (DPA)2) Point no. 3.4 of violation cases

mentioned in Report No-3 by CAG 3) Insaf Sangathan Kutch dated 12.02.2024

regarding non-removal of encroachment of land by DPT in the area from Kandla to

Chirai 4) Mr. Neel Vijhoda regarding destruction of mangroves from Surajbari to

Chirai 5) Sandesh newspaper cutting dated 20.07.2024 regarding destruction of

mangrovesin Hadkiya creek, Kalo Dholo and Shawala area

Reference: l) MoM of DLCRZ meeting dated 29.01.2025.

2)Letter issued vide no. GPCB/RO/Kutch-West/CRZ/T-19(T/14/87 dated 06.02.2025.

3) Letter issued vide no.GPCB/RO/Kutch-East/DLCRZ/3753dated.17.02.2025.

4)) Letter issued vide no. GPCB/RO/Kutch-East/DLCRZ/3855dated 07.05.2025.

Respected Sir,

This is to further remind that meeting of DLCRZ committee was

held on 29.01.2025 under the chairmanship of District Collector and District Magistrate, Kutch.

In context to mentioned reference and as per meeting discussion all violations are in DPA land,

DPA is primarily responsible for protection of mangroves and compliance of NGT order

0.A.No. 111/2018 and E.A.NO:- 12/2020."Executive engineer Mr. Manoj Gohil present in

meeting strictly was instructed to take action to prevent violation of CRZ Notification and

comply with Hon'ble NGT orders and CAG audit report. It is also further discuSsed that GPCR.

Forest and DPA shall jointly carry out activity to remove encroachment and prevent further

destruction as decided in previous meeting. Already, reminder letter dated 17.02.2025 has heen

issued by this office in the said matter, but no action has been taken against the same
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In view of the above,you
are hereby requested

to remove all

encroachment
in CRZ area in co-ordination

with Forest Department
& this office and submit

compliance
within 15 days to the DLCRZ Committee.

Remainder letter were also issued by this

office vide
ref: 2& 3;till date no any report received. Therefore you are once again requested to

remove all the encroachments
in CRZ area as decided in the DLCRZ Committee meeting and

submit action taken report.

For and On Behalf of

Gujarat Pollution Control Board

(É.M.Modi)

Regional Officer, Kutch (East)

Copy to:

1. The District Collector and District Magistrate,
Kutch .........forinformation please.

2. The Member Secretary, DLCRZ Committee,Katira Complex -1,Mangalam Char Rasta,

Sanskar Nagar, Bhuj....for information please.

Recalm.

aslbRo2s
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Collector Office, Kachchh

Jilla Seva Sadan, College Road,

Anand Patel LAs. Ph. 02832 - 250020

Bhuj-Kachchh, (Gujarat) 370001.

Collector &District Magistrate Fax 02832- 250430

Kachchh, Bhuj Mo.099784 06213

E-mail :collector-kut@gujarat.gov.in

BY R.P.A.D
website :www.collectorkutch.gujarat.gov.in

NO. GPCB/RO-KUTCH-WEST/CRZ/T-19(1y 393 Date: 3 1/o �a0s
To,
The Chairman,

Deendayal Port Trust,

Administrative Office Building,
Post Box No.50,

Gandhidham-370201, Kutch.

Subject: Decision of DLCRZ Committee in submission of action taken report in view of complaint

receivedfrom 1) Kutch Camel Breeders Associationregardingdestruction of mangroves, creeks

and violation of NGT order in Village: Vondh & Bhachau, Ta: Bhachau by Deendayal Port

Authority (DPA)2)Point no. 3.4 of violation cases mentioned in Report No-3 by CAG3) Insaf

Sangathan Kutch dated 12.02.2024 regarding non-removal of encroachment of land by DPT in

the area from Kandla to Chirai 4) Mr. Neel Vijhoda regarding destruction of mangroves from

Surajbari to Chirai 5) Sandesh newspaper cutting dated 20.07.2024 regarding destruction of

mangroves in Hadkiya creek, Kalo Dholo and Shawala area.

Reference:l) Letter issued vide no. GPCB/RO/Kutch-West/CRZ/T-55 (GYS28dated 11/10/2023.

2)Letter issued videno. GPCB/ROKutch-West/CRZ/T-19()/14/501 dated 02/08/2024.

3) Letter issued vide no. GPCB/ROKutch-West/CRZ/T-19(TY14/722 dated 15/10/2024.

4) MoM ofDLCRZ meeting dated 23.07.2025.

Respected Sir,

This is in reference to the complaint of the Kutch Camel Breeders Association, Bhuj regarding

large scale destruction of mangroves in Vondh, Hadkiya Creek, Nani-Bet, Gulamsha Pir Dargah, Jangi,

Chirai and nearby areas. The said issue was taken into consideration by Hon'ble NGT in the O.A. no

111/2018 and E.A 12/2020.

In the light of above Hon'ble NGT in the O.A. no 111/2018 and E.A 12/2020, Department of

Environment & Forest had issued repetitive Directions u/s Section-5 of the Environment (Protection)Act,

1986 vide letter dated: 20/04/2018,12/06/2019 & 05/11/2020.

The said matter was further appraised in the DLCRZ meeting vide dated 23.05.2023 and

committee deliberately decided to carry out joint inspection. The Joint-committee was constituted and

carried out inspection on 27.07.2023 under the Chairmanship of Sub-Divisional Magistrate, Bhachau and

large-scale destruction of the mangroves were observed within DPT area and bunds are formed to block

the creek water passage in CRZ 1-A Area.

Also, CAG has published report no.3 on Performance Audit of Conservation and Management of

Coastal Ecosystems in the year 2022 and as per point no. 3.4 of above violation cases are mentioned in the

said report, the samereport has been noted by the Committee.

Page 1 of2
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With reference no: 1, 2 & 3, letters were issued for
encroachment removal,

restoration of
mangroves and

cancellation of leases which are violatingCRZ Norms and submit action report to the

committee.However, even after several
communications, no any action taken report has been received

regarding removal of encroachment, restoration of mangroves and
cancellation of leases which are

violating theCRZ norms.

Further, Execution Application no: 43/2024 is filed before the Hon'ble NGT, Principal Bench,NewDelhi with respect to the original application no: 111/2018. Looking to the E.A No. 43/2024, onceagain notice was issued to DPA vide letter no:
GPCB/RO/Kutch(W)/CRZ/T-19/1D:14/130 dated24/02/2025.

Looking at the continuous correspondences of the District Level CRZ Committee to DPA; it is

observed that removalof illegal salt pans encroachment and restoration of mangrove in CRZ-1A is yet
pendingfromDPA side.The Committeehas also noted that no action has been taken byDPA in this regard.
Therefore, DLCRZ meeting dated 23/07/2025 has deliberately decided that as the land belongs to DPA
and its primary responsibility of DPA to complywith the CRZ notification 2011.

Therefore, you are requested to instruct the senior concerned officers ofDPA to comply following

direction within a month.

a. To remove all encroachments of illegal salt pans in DPA Area.

b. To carry out mangroverestoration activity in DPA areawhere destruction of mangroves has

been taken due to salt pans encroachment.

C. To submit time bound action plan for above-mentioned activity to comply with Hon'ble

NGT Order in matter no: 111/2018 and E.A.12/2020.

Further DLCRZ commitee request you to take disciplinary action against the erring officers, if

action has not been taken within stipulated time. Kindly note that the next date of hearing in Hon'ble NGT

Pune is scheduled on 19.09.2025.

Thanking you.

(Anànd Patel LAs)

Collector and District Magistrate

Chairman,DLCRZ Committee
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